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- 2. Tobe referred to the Reporber or not"‘

* "CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

0.A. No. 176 of 2005.

. -

DATE OF DECISION: 04.07.2005

Shri Nipen Chandra Kanu . APPLICANT(S)
Mr. A. K Roy S " ADVOCATE FOR THE
bl et S - - APPLICANT(S)
- VERSUS - -
UOL&Ors. .- © . | RESPONDENT(S)
Mr. A.X. Chaudhuri, AddL.CGS.C. ADVOCATE FOR THE
, | - - RESPONDENT(S),

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. -

1. Whether Reporters of local papers may be allowed to see t:he "
' ~Judgments'? :

3. Whether their Lordshlps msh to see the falr copy of the
' Judgment'?

4. ‘Wherher the Judgment is toj be mrculated to the other
' Benches" . - 97

R

- Judgment ‘delivere_d by Hon’ble Vice-Chairman.
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CENTRAL ‘ADMINISTRATIVE TRIBUNAL, ?EGUWAHATI BENCH.
Original Application No. 176 of 2005.
Date of Order: This, the Ath Day of July, 2005.
THE HON'BLE MR.JUSTICE G. SIVARAJAN VICE CHAIRMAN
Shri Nipen Chandra Kanu
Son of Late L. N. Kanu
Working as ED(BD)

O/O. Naharlagun Post Office .
‘Dist: Papum Pare (Arunachal Pradesh). * _ ..Applicant.

" By Adimcates S/Shri A.K.Roy & Limawapang.

- Versus -

1.  Union of Indla
. Represented by the Secret:ary
Govt. of India
Department of Communication &
Information Technology
Dak Bhawan, New Delhi ~ 110 001.

2.  Chief Post Master Gen_erai ?
N.E. Circle, Shillong - 793 001.

3. Director of Postal Service
Arunachal Pradesh Dmsxon
Itanagar - 791 111.
4.  Sub-Divisional Inspector of Posts .
Arunachal Pradesh, West Sub- Dmsxon o
Itanagar 791 111. . . . Respondents.

ByMr A K. Chaudhurl Addl.C.G.S.C.

ORDER(ORAL)
SIVARAJAN, .(V.C.) '

The apphcants father late L. N. Kanu was Group - D.

o employee in Ziro, S.0. under the respondents He dled on 4.4.1995.

The applicant made an application dated 18 3. 2001 before the thnrd
respondent for compassnonate appomtment The apphcan.r was

appomted as _GDS Mail Carrier on provisional basis w.e.f. 1.6.2002 as

per order dated 1.6.2002 (Annexure-D). The}present grievanceof the

applicant is that his services have not so fer been regularised. The |

ho/”



~applicant; therefote, made a 'repr.esentation _ ‘deted 22.1.2004

(Annexure-E) before the second ‘respondent. Since there is no

response to the above the applicant has,epproeched this Tribunal by .

‘way of this application.

2. " Heard Mr. A. K. Roy, learned counsel for the applicant and |
Mr.' A. K. Chaudhuri, learned AddLC.GS.C. for the respondents.

Annexure-D is the’ order by which the applicant is given 'provisional' _-

. appointtnent to the 'post of GDS Mail Carrier wef. _1;6.2002;'fl‘he

- applicant’s claim is for regular appointment to the said post. Since the

applicant has preferred a representati‘on dated 22.1.2004 (A‘nnexure-‘

| E) before the second respdndent, it is for the said fesponden_t:to pass

this order before the concerned respondent for com phance

appropriate orders on the said representation In the circumstances,

there will be a direction to the second respondent to dispose of the
representatlon (Annexure-E) as expeditiously as possnble at any rate

within a penod of four months_from the tecelpt of thls\order..

The O.A. disposed of as above The apphcant wn]l produce '

BB -
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Shri Nipem Chandra F{anu 7
e . e . Ppplicant.

- Vg - 4
- Undon of Indis & ‘Om, ( .
/ (L e - RESPODEEDES .

(ST OF DATES j;

A8 Bates [ Paiculars " [Para  Rnnéxure | Fage

]4,4’9‘5 - :Appiec‘aﬂf (S J&U’]ﬁ"" wkhio vm‘: an 4(&{}

r’empiovec. under R‘e&zpomﬁema diad’| A
‘| in harness, ) C '

2 118301 | Applicant submitted - application 4Gty TA
' | for appomtmc.m or1 compc*ssmomie: .
‘ground, :

{3 250] | Respondent’s 1‘etf:e.f ciii"éctii'zg 4Giy | B

Clapplicant  to  submit  certain| - ‘ h-s
| documents, ' ) |

4 118501 | Applicant  submutted documents | 4Gi) | ¢
through this letter,

&N
s
o]
Bl

Appointment order oni | 4(0v) D -
| cotpagsionate ground as C%I")‘E(IZ‘W)“ |
© o on provisional basis reserving right | I
to terminate at any f sianl3 wﬁkmut ' )
ASBIENING ANy  reasons. Beirg | .
| he:lp:lﬂs:s;, applicant was bourd to o
jjoin and sl working  as &;uc}"x{
without any brealk. . I

6 122104 | Applicant’s representation Aviiy | B
' requesting  for ?egtum.mz:;uou‘ of | - - | 6
service, | R

| But #ll date the ms:pnmi@ﬂﬁ |
| neither responid  to  “hig
representation nor regularize his |
| service due fo which applicant
| always feel msecure | and
| apprehends of being terminated at
Jany time, ‘ ‘
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. [AD spplication under Sectiom 10 of the

Administrative Tribunal Act, 1885] '

'

© L Original Applic&ti@n Ena‘ﬂvu . < . of 2006

ghri Nipen. Chandra k&na '

- BWTWTEN -

 SQn of Late L.N kann,

. Working. as- ED (Lm,

. 0/0. Naharlagun Poatr Office,

- Dist-Papum Pare {Arunachal Prsadesh) .

ce - BDplicant.

1. Unioen of Imdiaf

o]

4&).

ZR@preqented by the decretary,
‘ Govt of Lndz%,,
."mepaxtmept of  Communicstion &

AImfoxmaﬂimn'Technology,

Dek Bhawen, New Delhi-130 001}

Chief POSt Master GeneraJ

~ N. E (1r@le %haljamq«VQ?OOI
'Dlrectox of Posi Serv1<ﬁ

=Avunachaj Pradesh nwv}qxom,"wm%;w

.'“7i.Ttmnaoar 7%1313* _—
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4. Sub-Divisional = Inspector  of
Poats, . Arunachal . Pradesh, West

Sub-Divieion, Itaveger-781 111.

N

-« s RESpONdents,

T. ..BARTICULARS OF THE mﬁmrpésp’ AGAINST _WHICH

Apprfc&wxan 18 DIRLPTFD -

. . . \
This ap}:).l.:x.cm,lc»n RE: dm*ectea mmns’r tht &ction

of . the Responaem.a. ..-,-.1'.‘3."1:. 7 nom—regulm’lm m_; . g)f

: sérv:t.r'e of the applwc;am: on. ccm[paﬁ%lonme gzouﬂcz.'
- Ajthou(‘sh be‘ ‘has been appouu"'ed cm pxc»v:s sd.onal
b&SlB vlde order dated 1. 6,200= on c.nm;msqumate
' .vgrc»uncz anag though thexe are number C’f, '_zegulax

vac ant"y .

2} JURISDICTION: .
That the 8RR i'c:a'n:t' dé"&:‘.ﬁ'{. ares that the suby ect -

. matter of - this amp1 ication  im Wi, u:zi:n “1:."1_19

“;urlsch ation of t"hlca Honbhle Tn}:;unﬁzl

'3)  LIMITATION | |
The applicent é.}nsq‘ dac:;ax:es that ‘the vpa:?%c‘ez'ti'
a@pljﬂc&tion is . within the Limitav: ion pexi od a3
has. been, vm:e%crii’s@d uhder Sx—ecmon 2.}.' of the
Ac‘imlnlsat"ratum 'J“'mbuna.) Ac"lr, 1885, | |

I8 ‘ i

71,4j‘ EACT% OF THE CASE L _ N ‘

“) T‘ha:t' the &ppizcmt s & citizen of India and 8 ',

resident of 5vfa.J.-.}.:acr_e—»Dcsinmkh, P.O-Doimukh. undey
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R < Pepum - F’are cl:x stmct of Axu:n%hal Prade:ah and as

such he is em 11"3 ed to all mghts, Dprotvesgtions

and pmva 1ege - as  guaranteed  under the

' Cc»na‘tm ution.  of ITndia  end - Laws  framed

thereunder. ° : -

A

ii) . That the spplicants f ather Late L.N. Kanu was a8

) -

" Group~D employee - in Ziro, 5.0, undey t'h.a_

: .zgeap.c»mienfcs' whe died in ha;\:ness on 4.4.985. Due .

. . . E = et ’
to sudden death, the whole family was in mot

sha])by cond;txun due tc; pove rt:y emd @&C'h family
memberq had to fac:e aevere f:t"x&mclal h.ardshlp

But at 1hat mme ajp]luant was not awm:e about

prc»v:asa"un csf cx:ampasmcmssn grcmncﬁ and mﬂnc:e‘ he -

dld not, mad@ any mp? 1c,at1<:sn inmwm arely af t“c*
the demwe of his father. Ultlmat"e}y, £6L) mmmr
the aciv:me of wthwzah@rn he .axl’bmi,tte(ci h.;i..a
‘appla.c;m"lon dated 18/’-#.«003 fox‘&ﬁpo@.mtmémﬁ' o)
c.c»mm aﬁﬁlonai*e ground -.tc» the Reépozid«a;«:n.ﬁ No.3
which was .au;;;mittfed to - the said aAuthor i.:'t:& on.
| 20.3.2001.

Copy g‘:»f the epplicat 3‘.‘c>1:1 dated

.18’/3/2001 i anhexed herswith ~ as

~asie

Annexure-n.

-

e EdsY That rhe apph,c.mt Qtatew't“hat &ttex 11)@ aald.

-v'_,mmrt-s\.matlcmr the. respondents vj..cle ‘ ‘t.heia:‘

letter ciat-ec;-‘?;,u.zooi directed t;he.bajg:)pijﬁt::ant To

submit . certain documents. as were mentioned ‘in

f

\
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that letrer and accordingly, the mplicant

" submitted 8il those documents through one lettex

PS

which was received by Tthe respondent - on
1K.5.2001.

Copies of Respondent’s letter dated

2.5.2001 and 'agmlicﬁntfa Cletter
deted 18.5.2001 are snmexed herewith

" as Bonexures-F and C respectively.

‘That ultimately the respondents authority vide

HMemo Nc,hwiqugin dated 1.6.2002, ¢ poihteé~the

spplicent on provisionsl basis as. GDS  Mail

garrier on cowpassionate ground. Be it stated

that though the said pmst.was'oqauzted regular

vacancy due to ¢ancellation of sppointment of

earlier incumbent. The respondent surhority also

regserve thelir right to terminate the service of

the spplicant af any time without =ny notice and
B ‘ i - ’

without aseigning {y reasons.

- Copy of the sgppointient order dated

1.6.2002 is snnexed herewith as

"~ Annexure-D.

".That the ‘epplicent states that since his jeining

_in. the . said cepacity &= per the appointment

order dated 1.6.2002, the spplicant hes been

?,@equxming'~&utieﬁ continuously to  his  best

-ainqarity- ana, to ¢ the éatmsfaction‘ of 'ail

.oconcerned. - During this  pexiod  he was also

N‘ff.w M \(mw o

W



~

- offered to work on officisting basis in the post
, . . ; . / - " e
of Group ‘D7 for 52 days w.e.f. Oct, 2003 to

Dec’ 2003.

vi) That the spplicant states that though bhe had

’ GD& for last three yeax5<

bheen ;inking a9
'chtianusly and though _fhgxeA are nunber  of
regular v&cantvposté incla&ing the poﬁt.agéinst
which  he ihas been working, the .xeapgﬁdentﬁ
authdxities‘haﬁe motﬁiégulaxiz@_bia’éefvice and
hence ‘he';&lways- feels insecuxgv ancl’ spprehends

that he may be terminated at any time as per the

termz end condition of the appointment order.

‘vii)'“That the appliaanﬁ stares thaﬁi aince,"thé
| ;&ppointmenf ismcﬁmga a'pxoviéiaﬁal appaintment,
the applicént 3uhmittgd_éme xepfesentaﬁicn dsted.
22/1/2004 to the Respondent No. 2 and thexeﬁy
xe@nestedlﬁhe authoxity’talqusider hi5'casé on
conpassionate éﬁéundﬁlfaﬁ; regular appaimnmenﬁ;
but till datve nq;;eaﬁanée:has been. made ffém_;hé.
reapondents hide.and amdok@ingly,kepﬁ’the,maﬂtex
henging. = . |
Q@py of the - represeptation d&xéd
. 22.1.2004 is -snnmexed herewith as

v Anpexure-E.
i

" viii} That the spplicspt = states that &8s his

. SPPOINTMENT Was . on  compassionste ground, the

+
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et

Jdx)

5§

respondent should have sppoint on regular basis,

provisional hasis with copdition to terminate
prov A8 ; ‘ - W A2

-

moreso, when there was regular vacsant. pest, hut/

instead of Aoing 50 he was appéinted  ey}

r

him &t any time without giving any service
gecurity.

[}

That the spplicent states that as he has heen

WOEEing fg:.laét thtee'year'gantinuouslyfiﬁ'tne
same = pest, hias service is required = To he
'xeguléxizedr.mmpqaoiwnéﬁ-the sEme has, been made
onfcwmpaséionaxe'éxoundf But the respondents are

ailent, inspite of his representation and hence,

’beimg'éggxieved andd a@pr@hemdinglthat he may be

terminated at any time at the whims of the
respondents, he. spproach this Bon'ble Tribunal

by f£iling this spplication.

LY

GROUNDS

- )

For that 'as the appointment of the gpplicant was

on conmpassionare ground, he ‘should  be given

\

regulaxr appoxntmentu'&gaimﬁt a regular veacant

Post s0. that "the whole famiiy' wembers  of ”the
deceased  family — mey  feel .socislly . and

financislly secured..



»
ii) For that as there are number of regular 'vm@:amt ,

posts . in Group ‘I¥ and GDS. he® should be  given

- regular "Eippoim:ment BYALNST any Dost,

iii} Fox that the .ap};.},l:i..czan‘ﬁ has béen ‘wm::}z' ing fm:_ 3 ar
th.lz:_eé‘, | ,f,reax’é' in the émﬁe c,apac, Lty without f'.ar'ay
'Eﬁ?ieal?ri © -his s-ezrvi.ﬁﬁe\ . is. required . R Rs
,,fA.xlegtil'a:_tti;}éd, o B o N

- . ot
LIRS

.dv) 4}1?_.@;;:;«;11&1: as per D:z.vec,m,ve Pmm:»‘ples of _‘“’m"-atx&
']gf_cilic:y, the reqponde*nts s}hau}d cnvo t}ae gexrvice

seczurity to 1t em‘p_lc:yee, hut -in ‘th.e .in«q't:eam?-”

.
t

case, the respondent aut}w?ltlem }'em“ rhe m zti’:mr‘
hancnmr fcn" last th@e y&.ma Wi rhout Providing -

any Security.

. R ) :
v} For thar due to the tm_ms and cenditions c;f'"s:he"

appmntmem‘ m:cler,,‘ ‘the amﬂic'&nt ami wl‘ml@L
menmber of m iama]y a}wzayq feela Umm:@ of "gob
‘,Vi) For . that. the a.ctti.on__._c:f_ the 4reeapc,gmiem:5“ is -
o 'i'llegéa} ihammmch an’ t}::ié ] = ame ':5.5. age_ains;trz V_t:h.e'
| pr;mcn.p}.e of natural justxce &ﬁld Adxﬂinistxaﬁixre
faJ X, play, | o |

~
i

vii} For that the actions, ‘of  the respondent is
against  the fundamental rights as have heen
- fl-.."g‘@zf_%lt enteed. under Article 14, 16 and 21 of the

-

“Constitution of Indig. 1
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viii)® For that at any raete the . action of the

"".reapcmdnntq 153 not *auqt *%Jname in the eye mf‘ ’Lﬁw

and Ha}.ﬂe to be sot ﬁmde and qumhed.

.

T 6y DETAIL OF REMEDIES FXHr STED -

- The .a;:mhc:am" states. t"hat ‘he has a\?m led all the
'J'emem_eq as qra’recx in paraqxfaphs 4 m_:- S thim
o apm ication bm: ?.'a_ﬂec“ o get "m tice and hence

there is no mhe*:r altermatlve ren‘tedy-&vm’iwb}e

to  bhim .‘"c}ther than to approac,h' this Hon'ble -

\

: ‘I‘ml:punm by f:. lmnq t*}nq app‘ia_c.,mrlon.
Lo ‘ |

- 7). -MATTI"Q& NOT PEWGUSIY I"'I’]'F‘D QR E’T’M)TN&" ’Wf‘T’H AJ\W'

/

QTHER COUR’I‘ : .

The &pplj.c:ant "fu.xtl:m’r dec. a;s:es_ that he has not:

. filed any ag..vplic:étion_l O Wit p\erxm(m or fauat :

bther benc'h ©f this Honble Tribunal por any

such p(».?‘tj".tic»n O 8uit ie .‘pending before any of .

- them.
;o o,

-

'the ap}:)l:f.cam“ presy‘% ic»r tb@ following xe?nefm-

1} T(-:"_ (‘lll’tz(ﬁ the reqr»c»nciem- to -appoint o ww

:.apphcant recmla;.ly ag&an% 8y t\erm&menr vac&nt '

"i«pc»m-« 'anclfox ?ng“_m: ne his mnrvu,a

P
19

L

r@g&rdimﬁ’ ‘this ma‘ttexﬁ bef"cu.e any ("om.t, on Eny .

Undery ‘the facca ang cz:’cumsr&mcea atated aboveﬁf
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ii} To pass sny other further order or orders as

VOur 'Lm:’d.%hi.pg: may deem it sand pIoper.,

8)  INTERIM RELIEF PRAYED FOR - L } ‘
Uﬁde_r the fact and circumstances stated abcsvé
R ycmif Lordships may further he ‘ pleased to pasé
- necessary order cli&:ectiﬁg ‘the t@&{p‘amﬁenté net te

 ‘terminate the service of the spplicant 8@ stated

""'in the sppointment order. )
10} v
11. PARTICULARS OF I.B.Q. :
a)  IPO Wo. — 206G /6ot /7 a
b} Date of Issue - L /576%
"¢y Payable at - v oo akss
11) LIST OF ENCLOSERS
Az stated in Index. |
oo Verification. .
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VERIFIGATION

I, Shri Nipen Chandra Kanu, §/©. Late L.N. -Kam;,.

-aged about 2¢ years, resident of Doimukh, Dist-

. Papum Pare, Arunachal Pradesh, at  present

working as GDE’,. ED, Nah.éxxl.agmn Poast Office, do

herelbby wverify that the statements mnade in

. peragraphs 1 to 12 of this spplication are true

to ny personal knowledge and the submiasi on, I
believe the ssme to be true ss per legsl advice
and I have not suppressed sny material fact of

the case.

’

And I sign this verification on this the =€ .¢h

‘day of Jupe,. 2005 at Guwahati.

Date -~

Placé -

Lt

G040t T s s e o i
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o AnnexuRe - A

TQ. - e

The Director Postal Service R ,
) Itanaaar (A.P) N el ‘;;,‘ - 4"

ClE

| ~-i Dated on 13/05/2001

[

Subs- iﬁ\yer for a_Job_on Cgmanssonate ground,

Sir, B l | f
With due respect and hdmble submisqion T beg to lay down a
few lines for favour of your kind consideration and sympathetic action
plasse, .
' rhae Sir,My father, Laté i.axmi mrajra'n Kamu,had been working as
a Group 'D' official in your Department He died on 04/04/1995,while met
with as acciﬂent as the time serving as a Group 'D' at Hapoli (Zero)
Post-Office under the Lower Subansiri nﬁetrict of Arunachal Pradesh,
After demise of my father,late Laxmi Marayan Kam,we have
facina severé problem at home~for our day to day living as there is no
Bther way t6 earn our 1living hood and:to run our family after him,
' T am,Shri Nipen Chandra Kanu;eldest son'of Late Laxmi MNarayan
Kamu,have psssedaCIass X and a@é to financial problem T am not in a
position further,At presefit 1tgis*ver§ much necessary for me to get eng~-
aaed myself in a job 80 that ¥ can able to look after the other members
: of,our Family. ?
Therefore,Sir by considering the above mentioned facts,please
obserb me at any post in your Department on compamssonate ground for

which Y shall remain ever grateful to you,

Thanking You Sir, N

Yours faithfully

; 07

~( Nipen Chandra Kanu )
C/0 Mrg,Toroni Lota XKanu,
Sub«Post Office
Bo'mdila,
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DEPARTMENT OF POST : INDIA
' C OFF ICE OF THE DIRECTOR OF POSTAL SERVICES
: ' ARUNACHAL PRADESH DIVISION
= ITANAGAR-791 111.

NO:B-3/44/P.T 11 Dated at Itanagar the 2.5.2001

"TO o . s

e

%n Nipen Chandra Kanu( s/o late Laxmi Narayan Kanu,E x-Gr—D)
c/o Smt.Toroni Lota Kanu
Bomdila Sub Post Office.

Sub:- Requ’ehst'for Compassionate Appointment.

© Ref- Youf__fepresentation dtd 20.3.2001" f/d to C.P.M.G. Shillong,

. | ;
Please submit the followmg documents 1mmed1ately for onward

: transm1331on to C. O Shlllong for further necessary action.

AR :
M .

E 1. 5 coples of synopsis ( duly ﬁlled 1n ) i LR e
- 2:Death certificate (duly attested ) |-~ -~ o
- 3.Educational Qualification Certiﬁcate‘s.of applicant (duly attestéd )

4 .Other documents if any.

J

~~{G.G.SINGHA ) 7
" "Dy.Supdt. of Post Offices(HQ)
o/o the Director of Postal Services
Arunachal Pradesh Division
. Itanagar-791 111.

- ¥




) ANNEX vre - & 0

// L/ -
4\".
o
J, I . o v OmATImY
* The Director of Postal Services. = Y
~* Aruhachal Pradesh Dmsmn ' '( A A
Itanagar- 7911 A ",_\%,( voo¥

. < . mw.a-m
Sub- Reque‘st tor compasmonate Appomtment
3

Rclu Your lcltel no. B-3' 44, pt I dtd..'2/5/0»1

With reference to \om above memloncd subject and Ietrex no.
-mvself the candldatc ror the same submlmng herew nh for vour kind dlsposal
1) S\nopsm pan I IL JO(S COplCS) ¢
2) Class x pass certificate.
3) Class x marksheet.
41 Migration Certificate fr om school
- 5) Death Certificate. ,
0) Birth Cértificate- Candidate . : ‘ 4 '
7)P.R.C. of Candidate. _ . - \
8) Employment Exchange Regd. Card. ©~ - '

»
A}

sRamtu]l\ o
. (Nlpen Chandm I\auu) -
' 010 Mrs. Toroni Liofd Kanu,
~-P.O.- Bomdila, #
: y ,-West Kameng Distt.
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Mermo NoA-1/Yupit

- game in the undersigned irmmediately,

', Cd};y 0o -

e

15

»

- . ' D@p&ﬁﬁm&mﬁ of Posts! Indin, - :
. Office of the Sub-Divisional Inceptor of Posts Asunachal
West Sub-Divigion: Hansgar-791 11 1. '

. Dated-01.06.2002,

Whereas the post of GDE Mail Carrier Yupia BO in account with

| Dol 80 uoder Itangar HPO (the post of (LIS Mail Carrier, Jaipur

BO in account with Namsai SO with the TRCA of Rs, 1545-25-2020
has been re-deployed ag GDE Mail Garrier Yupia BO in sccount with

Doismakh So. vide DPE/ jtanagar Mesmo NoB-4(Yupia dated (4-12-

2001) due to cancellation of the Provigional Appointment under iweued

i favour of Shri Ram Cyani Yadev, with effect from 01-06-02 F/N

" dnder thie office Merno of even No, Dated 20.03.02. It is ot possible

to make regular appointment againzt the post immediately. the.

undersigned (Appointing Authority) bag decided to make provisional
 appointment to the said post w.efrom 01-06-2002 BN fill either

regular appointment.

- 8hri Nipen Chandra Kamu, &fo. Late Lawmi Narayan Keou Ex- -
Group-D Ziro 8o in AP Division is offered the provisional
appointment on compassiofiate ground by relesmtion of norenal

recruitment rules, He should Slearly understand that the provisional
appointment would be terminated when regralar appointinent is imade
and FHe shall have no claim for appointment o any post. -

The undersigned algo reserves the night fo terminate the

provigional appointment at any time before the period mentionad in

" Para 1 above without arny notice and without assigrung any reason.

Shri Nipen Chandra Kasu will be governed by the CGIDE{Servica

' & Employment Rules, 2002 as amended frord time to time and all

other rules and orders applicable to the GDE, .
. In case the above conditions are acceptable Shri Nipen Chandoes
Kamu he should sign the duplicate copy of this memo and return the

s
(MA. Malai)
SDIW) Ianagar.

1. ..The Postmaster, Itanagar HFO for information and nje
9. The 8PM Doimukty 8O for for information and o/ e
3. The G&BPM Yupia via Doinukh 8O for information and 0/ a.
4, Shri Nipen Chandra Kanu, /0. Late LN, Kanu Bx-Group D
- Ziro 8o, ' AR :
. The BF of the officials.
Qffice copy. :

on

S/

o I (M.A, Malsi)
A L SOUW) Ttanagas,

| ANBREXURED

-
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* The Chiof Post Master Geheral,
-~ North East Circle Shillong,
: ngh laya. :
Subs~ PRAYER EOR REGULAR POST ON COMPENSAT;ON SROUND .

Sir, _ :

With reference to arove 1 hsve the honour to
inform you that I have been working as ES staff at Dolmukh
Branch Office 'since Hune!2002, in the month of June'2003

I had written a letter for my regularisation for the nos®

in wnich my fastner was workin, on compnmsionat@ dround, But
till date no correspondence has been made from your esteam
office.2uring the month of Qct'2003 to Dac'2083 I hava been
engaged of ficlatirg pest & in GroupdB' staff for 52 days
only. After that now again I am working as =5 staff &zt Nahar~
lagun. fbr which [ am facing acute financial problium to look
after iy family members. Gince I am the only man to ‘arn

out livelyhood afier my father's @eath,

i5f 1herefore, it is requestea to leok into thre
matter:slmoathctically and . consider Lhe case on compensankte

L ground'a, tne e r‘iest pos;ible. 1f so shall be grateful to

YOU:A‘.

I

;p3:

| ] ,'j?wYo'-urc fattnfdlly,
welis il o TRy

'”( NIPEN KANU ) ED(RD)
Naharlaqun Post OF;ice.

>




